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For Appellant(s)
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For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

S ervice of notice is complete on all the respondents but no
one has entered appearance on their behalf.

Ld. Counsel for the appellant has failed to file the statement

of case within the statutory period. Filing of Statement of Case is

not mandatory as per amended Supreme Court Rules, 2013. Viewed, in
that context, the matter shall be processed for listing before the
Hon&#39;ble Court, under the rules.

(M V RAMESH)
Registrar
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